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Registered Office: HP Brahmachari Road, Rehabari, Guwahati -

This Detailed Public Statement is being issued by Swaraj Shares and Securities Private Limited, the Manager to
the Offer, for and on behalf of Acquii in i i
Regulations 13 (4), 14 (3), and 15 (2) of the SEBI (SAST) Regulations, pursuant to the Public Announcement dated
Thursday, December 26, 2024, which was filed with Securities and Exchange Board of India, the Stock Exchanges,
and the Target Company at its registered office, in terms of Regulations 3 (1), 4, and 5 (1) and other applicable
Regulations of the SEBI (SAST) R i
Exchanges, and to the Target Company, and a copy of the said Public Announcement was delivered to SEBI, and
Target Company on Thursday, December 26, 2024, in terms of Regulations 14 (1) and 14 (2) of the SEBI (SAST)
Regulations.

with the provisit of R 3 (1), and 4, read with
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For the purpose of this Detailed Public Statement, the following terms have the meaning assigned to them
herein below:

‘Acquirer 1’ refers to M/S U G Patwardhan Services Private Limited, a private limited company incorporated under
the provisions of the Companies Act, 1956, bearing Corporate Identification Number ‘U00082PN2006PTC022227',
bearing Permanent Account Number allotted ‘AAACU8160G’ under the Income Tax Act, 1961, with its registered office
located at Devi Bhavan Palace, Hirabaug, Miraj, Sangli — 416410, Maharashtra, India.

‘Acquirer 2’ refers to Mr. Kaushal Uttam Shah, son of Mr. Uttam Kalyanji Shah, aged approximately 46 years, Indian
Resident, bearing Permanent account number ‘ADWPS1773K’ allotted under the Income Tax Act, 1961, resident at
621, Ramchandra Plot, Gulmohar Colony, South Shivaji Nagar, Sangli — 416416, Maharashtra, India.

‘Acquirer 3" refers to M/S Agri One India Ventures LLP, a limited liability partnership firm incorporated under the
provisions of the Limited Liability Partnership Act, 2013, bearing Limited Liability Partnership Identification Number
‘AAP-5100", bearing Permanent Account Number allotted ‘ABPFAG477K’ under the Income Tax Act, 1961, with its

address registered at C/o. Rameshchandra M. Samani, Timber Area, North Shivaji Nagar, Miraj, Sangli — 416416,
Maharashtra, India.
‘Acquirer 4’ refers to Mr. Shantanu Surpure, son of Mr. Janannath Sic Surpure, aged app! 54 years,

holding Permanent account number ‘BFGPS0871H’ allotted under the Income Tax Act, 1961, a non-resident Indian
with a registered Indian address at Flat Number 602, Grandis Lodha Aurum, Near Crompton and Greaves, Kanjurmarg
East, Bhandup East, Mumbai — 400043, Maharashtra, India, and citizen of United States of America presently residing
at 1716, Corta Bella Dr. Las Vegas, Nevada 89134-6178, USA.

‘Acquirers’ collectively refers to the Acquirer 1, Acquirer 2, Acquirer 3, and Acquirer 4.

‘Agreements’ collectively refers to the Share Purchase Agreement, and the Share Subscription Agreement.
‘BSE’ is the abbreviation for BSE Limited being one of the stock exchanges on which the Equity Shares of the Target
Company are listed.

‘CIN’ means Corporate Identification Number issued under the Companies Act, 1956/ Companies Act, 2013, and the
rules made thereunder.

‘CSE’ is the abbreviation for The Calcutta Stock Exchange Limited being one of the stock exchanges on which the
Equity Shares of the Target Company are listed.

‘DIN’ means Director Identification Number issued and allotted under the Companies Act 1956/ Companies Act, 2013,
and the rules made thereunder.

‘EPS’ refers to the earnings per Equity Share calculated as Profit after tax / number of outstanding Equity Shares at
the close of the year/ period.

‘Escrow Agreement' refers Escrow Agreement, dated Thursday, December 26, 2024, entered amongst and between
Acquirers, Escrow Banker, and the Manger to the Offer.

‘Equity Shares’ means fully paid-up equity shares of face value of ¥10.00/- each.

‘Existing Equity Share Capital’ means paid-up share capital of ¥3,00,00,210.00/- comprising of 30,00,021 Equity
Shares.

‘Expanded Voting Share Capital’ refers to the total voting Equity Share capital of the Target Company on a fully
diluted basis expected as of the 10" Working Day from the closure of the Tendering Period for the Offer. The same
has been calculated as per the information encapsulated in the table below:

Corporate Identification Number: L51909AS1985PLC00232

Contact Number: +91-361-2512373/ +91-9435048987;

Email Address: ash_ashim@yahoo.co.in; Website: www.bijoyhans.net;

OPEN OFFER FORACQUISITION OF UP TO 19,50,010 OFFER SHARES, REPRESENTING 26.00% OF THE EXPANDED VOTING SHARE CAPITAL OF BIJOY HANS LIMITED, THE TARGET COMPANY, FROM ITS PUBLIC SHAREHOLDERS AT
AN OFFER PRICE OF ¥12.50/- PER OFFER, PAYABLE IN CASH, BY M/S U G PATWARDHAN SERVICES PRIVATE LIMITED (ACQUIRER 1), MR. KAUSHAL UTTAM SHAH (ACQUIRER 2), M/S AGRI ONE INDIA VENTURES LLP (ACQUIRER 3),
AND MR. SHANTANU SURPURE (ACQUIRER 4), COLLECTIVELY REFERRED TO AS THE ACQUIRERS, PURSUANT TO AND IN COMPLIANCE WITH REGULATIONS 3 (1), AND 4, OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, INCLUDING SUBSEQUENT AMENDMENTS THERETO.

781008, Assam,

India;

TUESDAY, DECEMBER 31, 2024

DETAILED PUBLIC STATEMENT INACCORDANCE WITH THE PROVISIONS OF REGULATIONS 13(4), 14(3), AND 15(2) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND
TAKEOVERS) REGULATIONS, 2011, AS AMENDED,

TO THE PUBLIC SHAREHOLDERS OF

BIJOY HANS LIMITED
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Number of| Face |Percentage of Voting Share
LRI harce | " | Postprefrenta s of
Equity Shares
Shareholding Pre-Preferential Issue of Equity Shares 30,00,021 |%10.00/- 40.00%
Preferential Issue of Equity Shares 45,00,000 |%10.00/- 60.00%
Total 75,00,021 |%10.00/- 100.00%

‘Identified Date’ means the date falling on the 10" Working Day prior to the commencement of the Tendering Period
for the Offer, for the purposes of determining the Public Shareholders to whom the Letter of Offer shall be sent. It is
clarified that all the Public Shareholders (registered or unregistered) who own Equity Shares are eligible to participate
in this Offer at any time before expiry of the Tendering Period.

‘ISIN' is the abbreviation for International Securities Identification Number.

‘LLPIN’ means Limited Liability Partnership Identification Number issued under Limited Liability Partnership Act,
2008.

‘Manager’ refers to Swaraj Shares and Securities Private Limited, the Manager to the Offer.

‘Maximum Consideration’ the total funding requirement for this Offer, assuming full acceptance of this Offer being
32,43,75,125.00/-, that will be offered to the Public Shareholders who validly tender their Equity Shares in the Offer.

‘Negotiated Price’ means a price of ¥12.50/- per Sale Share, aggregating to a purchase consideration of 25,60,000.00/- for
the sale of 2,04,800 Sale Shares representing 2.73% of the Expanded Voting Share Capital of the Target Company,
by Selling Promoter Shareholders to the Acquirers, pursuant to the execution of the Share Purchase Agreement.

‘Newspapers’ refers to Financial Express (English daily) (All India Edition), Jansatta (Hindi daily) (All India Edition),
Mumbai Lakshadeep (Marathi daily) (Mumbai Edition), and Daindin Barata (Assami daily) (Guwahati Edition) wherein
the Detailed Public Statement is being published in accordance with the provisions of Regulation 14 (3) of the SEBI
(SAST) Regulations.

‘Offer’ means this open offer being made by the Acquirers for acquisition of up to 19,50,010 Offer Shares representing
26.00% of the Expanded Voting Share Capital of the Target Company, at an offer price of ¥12.50/- per Offer Share, to
the Public Shareholders of the Target Company, payable in cash, ing full p aggregatingtoa
consideration of ¥2,43,75,125.00/-, that will be offered to the Public Shareholders who validly tender their Offer Shares
in the Offer.

‘Offer Documents’ shall mean Public Announcement, Detailed Public Statement, Draft Letter of Offer, Letter of Offer,
Recommendation of the Committee of the Independent Directors of the Company, Pre-Offer Cum Corrigendum to
Detailed Public Statement, and Post Offer Public Announcement, and any other notices, advertisements, and corrigendum
issued by or on behalf of the Manager.

‘Offer Period’ means the period from the date of entering into an agreement, to acquire the Sale Shares, and
Expanded Voting Share Capital in, or control over, the Target Company requiring a Public Announcement or the date
on which the Public Announcement has been issued by the Acquirers, i.e. Thursday, December 26, 2024, and the date
on which the payment of consideration to the Public Shareholders whose Equity Shares are validly accepted in this
Offer, is made, or the date on which this Offer is withdrawn, as the case may be.

‘Offer Price’ is a price of ¥12.50/- per Offer Share, payable in cash to the Public Shareholders of the Target Company,
assuming full acceptance aggregating to a maximum consideration of ¥2,43,75,125.00/-, that will be offered to the
Public Shareholders who validly tender their Equity Shares in the Offer.

‘Offer Shares’ means an open offer being made by the Acquirers for acquisition of up to 19,50,010 Offer Shares,
representing 26.00% of the Expanded Voting Share Capital of the Target Company.

‘PAN’ is the abbreviation for Permanent Account Number allotted under the Income Tax Act, 1961.

‘Preferential Issue of Equity Shares’ or ‘Proposed Preferential Issue Equity Shares’ refers to the proposed
preferential issue as approved by the Board of Directors of the Target Company at their meeting held on Thursday,
December 26, 2024, which is subject to approval of the members and other regulatory approvals of 45,00,000 Equity
Shares at a preferential issue price of 12.50/- per Equity Share of the Target Company.

‘Promoters’ refers to the existing promoters of the Target Company, in accordance with the provisions of Regulations
2(1)(s) and 2(1)(t) of the SEBI (SAST) Regulations, read with Regulations 2(1)(00) and 2(1)(pp) of the SEBI (ICDR)
Regulations, namely Mr. Ashim Kumar Patawari (Selling Promoter Shareholder 1), Mr. Ashok Kumar Patawari (Selling
Promoter Shareholder 2), Mrs. Shweta Patawari (Selling Promoter Shareholder 3), and Mrs. Sushila Devi Patawari.

‘Public Announcement’ means the Public Announcement dated Thursday, December 26, 2024, issued in accordance
and compliance with the provisions of Regulations 3 (1), and 4 read with Regulations 13 (1), 14, and 15 (1) of the SEBI
(SAST) Regulations.

‘Public Shareholders’ shall mean all the public shareholders of the Target Company who are eligible to tender their
Equity Shares in the Open Offer, excluding the Acquirers, existing Promoters of the Target Company, preferred
allottees for the Preferential Issue of Equity Shares, and persons deemed to be acting in concert with such parties.

‘Registrar’ refers to Registrar to the Offer, identified as, Integrated Registry Management Services Private Limited.

‘Sale Shares’ collectively refers to 2,04,800 Equity Shares representing 2.73% of the Expanded Voting Share Capital
of the Target Company, proposed to be acquired by the Acquirers from the Selling Promoter Shareholders, as per the
conditions stipulated under the Share Purchase Agreement.

‘SCRR’ means Securities Contract (Regulation) Rules, 1957, as amended
‘SEBI’ means Securities and Exchange Board of India.

‘SEBI (ICDR) Regulations’ refers to Securities and Exchange Board of India (Issue of Capital and Disclosure
Requirements) Regulations, 2018 and subsequent amendment thereto.

‘SEBI (LODR) Regulations’ refers to Securiies and Exchange Board of India (Listing Obligations and Disclosure
Requirements) Regulations, 2015 and subsequent amendment thereto.

‘SEBI (SAST) Regulations’ refers to Securities and Exchange Board of India (Substantial Acquisition of Shares and
Takeovers) Regulations, 2011 and subsequent amendment thereto.

‘Selling Promoter Shareholders’ refers to some of the Promoters of the Target Company, who have entered into
a Share Purchase Agreement dated Thursday, December 26, 2024, with the Acquirers, namely, Mr. Ashim Kumar
Patawari (Selling Promoter Shareholder 1), Mr. Ashok Kumar Patawari (Selling Promoter Shareholder 2), Mrs. Shweta
Patawari (Selling Promoter Shareholder 3).

‘Selling Promoter Shareholder 1’ refers to one of the existing Promoters of the Target Company, namely Mr. Ashim
Kumar Patawari, who is one of the parties to the Share Purchase Agreement dated Thursday, December 26, 2024,
entered with the Acquirers.

‘Selling Promoter Shareholder 2’ refers to one of the existing Promoters of the Target Company, namely Mr. Ashok
Kumar Patawari, who is one of the parties to the Share Purchase Agreement dated Thursday, December 26, 2024,
entered with the Acquirers.

‘Selling Promoter Shareholder 3’ refers to one of the existing Promoters of the Target Company, namely Mrs.
Shweta Patwari, who is one of the parties to the Share Purchase Agreement dated Thursday, December 26, 2024,
entered with the Acquirers.

‘Selling Promoter Shareholders’ collectively refers to the Selling Public Shareholder 1, Selling Public Shareholder
2, Selling Public Shareholder 3.

‘Share Purchase Agreement’ refers to the share purchase agreement dated Thursday, December 26, 2024, executed
between the Acquirers, the Selling Promoter Shareholders, and the Target Company, pursuant to which the Acquirers
have agreed to acquire 2,04,800 Sale Shares representing 2.73% of the Expanded Voting Share Capital of the Target
Company, at a Negotiated Price of 312.50/- per Sale Share, aggregating to a maximum consideration of ¥25,60,000.00/-,
payable subject to the terms and conditions specified in the Share Purchase Agreement.

‘Share Subscription Agreement’ refers to the share subscription agreement dated Thursday, December 26, 2024,

executed by the Acquirer 1, Acquirer 2, and Acquirer 3 (who are the proposed preferential issue allottees) and the Target 1.4.2.  Acquirer 4 holds DIN ‘00337426' and is acting as a director or designated partner in the following stated companies:
Company, for an issue of 45,00,000 Equity Shares representing 60.00% of the Expanded Voting Share Capital, at an Sr. Name of the Company/ N LLPIN Date of S
negotiated price of ¥12.50/- per Equity Share, aggregating to a total investment of ¥5,62,50,000.00/-, proposed to be No. Name of the LLP Appointment esignation
infused in the Target Company subject to the terms and conditions specified in the Share Subscription GTT Data Solions Limited L62099WB1985PL 0216625 Vond Direct
a. ata Solutions Limite londay, rector
147  ‘Stock Exchanges’ collectively refers to the BSE Limited, and The Calcutta Stock Exchange Limited. o m 22 April 2y024 !
148  ‘Target Company’ or ‘BIJHANS’ refers to M/s Bijoy Hans Limited, a public limited company incorporated under the b. | Arvaya Be Well Private Limited U55101GA2023PTC016289 Frida Director
provisions of the Companies Act, 1956, bearing corporate identity number ‘L51909AS1985PLC002323', bearing ' Yy 8 Decembey|: 2023
Permanent Account Number ‘AABCB2505K’ allotted under the Income Tax Act, 1961, with its registered office located -
at HP Brahmachari Road, Rehabari, Guwahati - 781008, Assam, India. c. | Mango Games Interactive U72300MH2011PTC224937 Wednesday, Director
. . . } . . Private Limited 14 December 2011
149  ‘Tendering Period’ shall have the meaning ascribed to it under Regulation 2(1) (za) of the SEBI (SAST) Regulations. - —— - -
. . " d. | Ignighter India Private Limited U74120MH2011FTC221878 Sunday, Director
150  ‘Underlying Transactions’ collectively refers to the arrangement as described under the Share Purchase Agreement, 11 September 2011
and the Share Subscription Agreement. - -
| . s . . . . . 1.4.3. The Net Worth of the Acquirer 4 as of Monday, November 11, 2024, stands at ¥2,557.37 Lakhs as certified by CA Ajoy
1.51 ‘Working Day’ r_efers to the day which shall have the meaning ascribed to it under Regulation 2(1)(zf) of the SEBI Base, holding membership number ‘38348', proprietor of Ajoy Basu & Associates, Chartered Accountants. The firm
(SAST) Regulations. has its office located at A-003, Preetam Park, Thakur Complex, Kandivali East, Mumbai — 400101, Maharashtra, India.
1. DETAILS OF THE ACQUIRERS, SELLING PROMOTER SHAREHOLDERS, TARGET COMPANY, AND OFFER CA Ajoy Basu can be contacted via telephone number at ‘+91-93240-21500" or vide Email Address at
1 ACQUIRERS ‘ajoy@ajoybasu.com’. This certificate dated Thursday, December 26, 2024, also confirms that the Acquirer 4 has
’ sufficient resources to meet the full obligations of the Offer.
11.  M/s U G Patwardhan Services Private Limited, Acquirer 1 . . " .
i i . Acquirers’ Undertakings and Confirmations
1.1.1. Acquirer 1 was incorporated on Monday, March 27, 2006, under the provisions of the Companies Act, 1956, under the ) ) . . X
name and style as ‘M/s U G Patwardhan Services Private Limited as certified and issued by the Assistant Registrar The Acquirers are inter-related due to the relationships outined as below:
of Companies, Maharashtra, Pune bearing Corporate Identification Number ‘U00082PN2006PTC022227', Permanent . Acquirer 2 and Acquirer 4 are common directors of GTT Data Solutions Limited;
Account Number AA_A(_:U8160_G allotted under the Income_ Tax Act, 19§1, with its address registered at Devi Bhavan . Acquirer 1, Acquirer 2, and promoter of Acquirer 3 are the promoters of Cinerad Communications Limited
Palace, Hirabaug, Miraj, Sangli - 416410, Maharashtra, India. The Acquirer 1 can be contacted via telephone number i :
'+91-98500-85943', via Email Address ‘gangadharraopatwardhan@gmail.com’. As on date of this Detailed Public Statement, the Acquirers, have confirmed, warranted, and undertaken that:
1.1.2. The main object of Acquirer 1 is to operate as real estate brokers, developers, and builders, dealing in land, residential - The Acquirers do not hold any Equity Shares of the Target Company.
and commercial properties, and undertaking construction and maintenance of buildings and structures . Except for being parties to the Agreements, the Acquirers do not have any other interest or any other relationship in
1.1.3.  The following encapsulated are the equity capital structure of Acquirer 1: or with the Target Company.
— Percentage of 1.5.2.3. The Acquirers do not belong to any group.
Particulars of equity share capital equity 5;‘:‘; Amount vilt‘i:itys;’::e 1.6.2.4. The Acquirers do not form a part of the current promoter and promoter group of the Target Company.
shares held ca?)ital 1.5.2.5. There is no immediate relative acting as a director representing the Acquirers on the board of the Target Company.
Authorized Share Capital 11,000 2100.00/- | %11,00,00,000/- 100.00% 1.5.2.6. The Acquirers have not been prohibited by §EBI from dealing in securities, in terms of the provisions of Section 11B
of the SEBI Act or under any other Regulation made under the SEBI Act.
Issued, subscribed, and fully paid-up equity share capital X X o -
- N 1.5.2.7. The Acquirers have not been categorized nor are appearing in the ‘Wilful Defaulter or a fraudulent borrower’ list issued
Fully paid-up equity share capital 11,000 %100.00/- | ¥11,00,00,000- 100.00% by any bank, financial institution, or consortium thereof in accordance with the guidelines on wilful defaulters or
Partly paid-up equity share capital — — — — fraudulent borrowers issued by Reserve Bank of India.
Total paid-up equity share capital 11,000 %100.00/- | %11,00,00,000/- 100.00% 1.5.2.8. The Acquirers are not declared as ‘Fugitive Economic Offenders’ under Section 12 of the Fugitive Economic Offenders
1.14. The promoters and shareholder of the Acquirer 1 are outlined as below: Act, 2018
Name Number of equity Percentage of equity 15.2.9. No person is act\n_g in concert with_the Acquirers for t_he purposes of this Offer. While persons may‘be deemed to t?e
shares held and voting share capital acting in concert with the Acquirers in terms of Regulation 2(1)(q)(2) of the SEBI (SAST) Regulations (‘Deemed PACS’),
however, such Deemed PACs are not acting in concert with the Acquirers for the purposes of this Offer, within the
Mr. Gangadharrao Madhavrao Patwardhan 5,500 50.00% meaning of Regulation 2(1)()(1) of the SEBI (SAST) Regulations.
i o
Mr. Gopalraje Gangadharrao Patwardhan 5,500 50.00% 1.5.2.10.The Acquirers will not sell the Equity Shares of the Target Company, held, and acquired, if any, during the Offer period
Total 11,000 100.00% in terms of Regulation 25(4) of the SEBI (SAST) Regulations.
1.1.5. The following encapsulated is the financial information of Acquirer 1: 1.5.2.11. As per Regulation 38 of the SEBI (LODR) Regulations read with Rule 19A of the Securities Contract (Regulation) Rules, 1957,
Unaudited and Certified Audited Financial Statements as amended, the Target Company is required to maintain minimum public shareholding, as determined in accordance with the
X Financial for the for the Financial Year ending Securities Contract (Regulation) Rules, 1957, as amended, on a continuous basis for listing. Upon completion of the Underlying
Particulars period ended March 31 Transaction and this Offer, if the public shareholding of the Target Company falls below the minimum level of public shareholding
November 30, 2024 2024 2023 2022 as required to be maintained by the Target Company as per the Securities Contract (Regulation) Rules, 1957, as amended, and
N the SEBI (LODR) Regulations, the Acquirers undertakes to take necessary steps to facilitate the compliance by the Target
Total Revenue (Zin Lakhs) A 385.65 366.45 338.29 Company with the relevant provisions prescribed under the Securiies Contract (Regulation) Rules, 1957, as amended, as per
Profit After Tax (in Lakhs) 310.49 (%24.98) (k11.86) (R13.23) the requirements of Regulation 7 (4) of the SEBI (SAST) Regulations and/or the SEBI (LODR) Regulations, within the ime period
Equity Share Capital (Zin Lakhs) Z11.00 211.00 Z11.00 11.00 st:ledhﬂ}srein, i.i., Ito brzir;gogg/wn hthe nﬁn-pub\ic ezhareho\dingé/lo 75.00':?] wilhir;h12 months from t;w: date of zush fsafl—:lér; ?rw: public
shareholding to below 25.00%, through permitted routes and/or any other such routes as may be approved by m time
Reserves and Surplus (Zin Lakhs) 3510.39 %499.89 R12513) | R113.27) to time. Upon completion of this Offer, assuming full acceptances, the Acquirers will hold 66,54,810 Equity Shares, representing
Net-Worth/ Shareholders’ Funds (Zin Lakhs) 3521.39 3510.89 (3114.13) | (%102.27) 88.73% of the Expanded Voting Share Capital of the Target Company.
Earning per Equity Share 395.42 (k227.12) | (R107.80) | (120.24) 1.5.2.12.Upon sale of the entire shareholding of the Selling Promoter Shareholders in the Target Company pursuant to the Share
1.1.6.  The following are the directors of the Acquirer : Purchase Agreement, they will cease to be members of the promoter and promoter group of the Target Company in
e DN SRR D 6 TR accordance with the applicable law. The existing Selling Promoter Shareholders will transfer control and management
.g - PP of the Target Company to the Acquirers and submit an application for declassification from the ‘Promoter and Promoter
Mr. Dev Bahadur Bohara 08166901 Director Friday, June 29, 2018 Group’ categories, in accordance with Regulation 31A of the SEBI (Listing Obligations and Disclosure Requirements)
Mr. Madhavraje Ramraje Patwardhan 08267600 Director | Wednesday, January 16, 2019 Regulations.
1.1.4  Acquirer 1 has been designated as a preferred allottee under the Preferential Issue of Equity Shares, as stipulated in 1.5.2.13.Upon consummation of the Underlying Transactions as c i under the Ag ts and post
the Share Subscription Agreement. Subject to the approval of the members and requisite regulatory authorities, completion of the Offer, the Acquirers will acquire control over the Target Company and the Acquirers shall become
18,30,000 Equity Shares representing 24.40% of the Expanded Voting Share Capital of the Target Company shall be the promoters of the Target Company in accordance with the provisions of the SEBI (LODR) Regulations.
issued and allotted to Acquirer 1. 1.5.2.14.The Acquirers do not have an intention to delist the Target Company pursuant to this Offer.
12, Mr. Kaushal Uttam Shah, Acquirer 2 2. INFORMATION ABOUT THE SELLING PROMOTER SHAREHOLDERS
1.2.1. Acquirer 2, Mr. Kaushal Uttam Shah, son of Mr. Uttam Kalyanji Shah, aged approximately 46 years, Indian Resident, (The disclosure mentioned under this section has been sourced from information provided by the Selling
bearing Permanent account number ‘ADWPS1773K’ allotted under the Income Tax Act, 1961, resident at 621, Shareholders)
Ramchandra Plot, Gulmohar Colony, South Shivaji Nagar, Sangli — 416416, Maharashtra, India. Acquirer 2 can be . .
contacted via telephone at “+91-88057-55551" or via Email Address at ‘kaushal27@gmail.com’. He is the member of 21. The Acquirers and the Selling Promoter Shareholders executed a Share Purchase Agreement dated Thursday,
Institute of Chartered Account of India. Acquirer 2 is the promoter of GTT Data Solutions Limited (Formerly known as Decimber 26,2024,n pursuance of Wh'ch the Acquirers have proposed to acquire 2,04,800 Sale Shares representing
Cinerad Communications Limited) 2.73% of‘the Expandgd Voting Share Capital of the Target Company at a negotiated price of {12.50/- per Sale Share,
. . ! . . X . g to a [« of ¥25,60,000.00/-, subject to the terms and conditions, payable through
1.2.2. Acquirer 2 holds DIN ‘02175130" and is acting as a director or designated partner in the following stated companies: banking channels subject to such terms and conditions as mentioned in the Share Purchase Agreement.
Sr. Name of the Company/ Date of ignati 22.  The details of the Selling Promoter Shareholders who have entered into the Share Purchase Agreements with
No. Name of the LLP CINACLRIN Appointment | Designation “ Ao, are as fi 9
a. | ltarium Technologies India U72900PN2016PTC166724 Monday, Director Details of Shares/Voting Rights held
Private Limited June 10, 2024 by the Selling Shareholders
b. | GTT Data Solutions Limited L62099WB1986PLC218825 Wednesday, Director Details of Part of Pre-Share Post-Share
p Promoter/ Purchase Purchase
March 13, 2024 " change in
Name of the Selling th .| Nature of I Promoter Agreement Agreement
c. | Ukkhimji Foods Private Limited | U47211PN2023PTC224418 Wednesday, Director Promoter Shareholders t: """"f !;‘ Entity "OUP | Group of | Transaction Transaction
September 27, 2023 ap:l’i’::bl(;) Target | No.of | %of |No.of| % of
d. | Sangli-Miraj Commercial Ventures | U74900PN2013PTC149763 Thursday, Director Company ::“"V 3 ::“"V &
Private Limited March 31, 2016 2 [ ctna)Shas v cung
Share Share
e. | SMCV Enterprise LLP AAI-1882 Monday, Partner Capital Capital
April 01, 2019 Mr. Ashim Kumar Patawari
f. Nuevo Landmark Realty LLP AAV-7675 Tuesday, Partner (Selling Promoter
July 20, 2021 Shareholder 1)
1.2.3. The Net Worth of the Acquirer 2 as of Monday, September 30, 2024, stands at T1,149.26 Lakhs as certified by CA Kedar PAN: AGLPP0324M
Phadak, holding membership number “104106", partner at Khire Khandekar & Kirloskar, Chartered Accountants, Res!dem at 12,
bearing firm registration number ‘150148-W’. The firm has its office located at 1051, Madhavnagar Road A§h|5h Bur]glow, Not . . Not
. i " N Tilak Mandir Road, Applicable| Individual| None [ Yes 63,500 | 0.85% | Nil | Applicable
Sangli - 416416, Maharashtra, India. CA Kedar Phadak can be contacted via telephone number at +91-233-2375883'. Behind Lokmanya Seva
This certificate dated Thursday, December 26, 2024, also confirms that the Acquirer 2 has sufficient resources to meet Sangh, Vile-Parle East,
the full obligations of the Offer. Mumbai - 400057,
1.2.4. Acquirer 2 has been designated as a preferred allottee under the Preferential Issue of Equity Shares, as stipulated in Maharashtra, India _
the Share Subscription Agreement. Subject to the approval of the members and requisite regulatory authorities, Mr. Ashok Kumr Patawari
8,40,000 Equity Shares representing 11.20% of the Expanded Voting Share Capital of the Target Company shall be (Sshiﬁggozz";))rer
issued and allotted to Acquirer 2. PAN: AFQPP4007H
1.3.  M/s Agri One India Ventures LLP, Acquirer 3 Resident at 12,
. . . - Ashish Bunglow, Not Not
1.3.1. Acquirer 3 was incorporated on Tuesday, Jung 04, 2019, under the provisions of.t.he lengd Liability Partners.h\pAcl, Tilak Mandir Road, Applicable| Individual| None | Yes [1,38.300 1.84% Nil | Applicable
2008, under the name and style as M/S Agri One India Ventures LLP as certified and issued by the Registrar of Behind Lokmanya Seva
Companies, bearing Limited Liability Partnership Identification Number ‘AAP-5100", bearing Permanent Account Sangh, Vile-Parle East,
Number allotted ‘ABPFA6477K’ under the Income Tax Act, 1961, with its address registered at C/o. Rameshchandra Mumbai - 400057,
M. Samani, Timber Area, North Shivaji Nagar, Miraj, Sangli - 416416, Maharashtra, India. The Acquirer 3 can be Maharashtra, India
contacted via telephone number +91-022-2624521’, via Email Address ‘pankaj.samani@agrioneindia.com’. Ms. Shweta Patawari
1.3.2. The main object of the Acquirer 3 is to provide trading and warehousing agricultural commodities, providing related (SS:HV'HE Zron;t))ter
services, and engaging in direct buying, trading, importing, and exporting of agri-produce. arenolder
92n9 4yng: fracing. imporing porting of agr-prod PAN: AFYPJT169E
1.3.3.  The following encapsulated are the details of each partners’ obligation to contribute money or property or other benefit Resident at 12,
or to perform services and their profit-sharing ratio: Ashish Bunglow, Not Not
Date of o & Monetary Percentage THal_( Mandir Road, Applicable| Individual| None | Yes 3,000 | 0.04% | Nil | Applicable
Name of the Indivi D i Contribu- value of of Profit g::g: I\'/?Il;”;;nny: ::svta
tion contribution | Sharin A, !
. . 9 Mumbai - 400057,
Mr. Pankaj Ramesh Samani Designated Tuesday, Cash %50,000.00/- 50.00% Maharashtra, India
Partner June 04, 2019 Total 2,04,800__2.73% _ _
Mrs. Sheetal Pankaj Samani | Designated Friday, Cash %50,000.00/- 50.00% 23. Upon completion of the Offer formalities, the Selling Promoter Shareholder will cease to hold any Equity Shares in
Partner April 19, 2024 the Target Company. The existing Promoters will transfer control and management of the Target Company to the
Total %1,00,000.00/- 100.00% Acquirers. and submit an application for declassification from the ‘Promoter and Promoter Group’ categories, in
1.34. The following encapsulated is the financial information of Acquirer 3: accordance with Regulation 31A of the SEBI (LODR) Regutations.
m jited and Certified Financial Information 24.  The Selling Promoter Shareholders have not been prohibited by SEBI from dealing in securities, in terms of directions
issued under Section 11B of the SEBI Act or under any other regulation made under the SEBI Act.
Parameters For the half-year ended | Financial Year ended March 31
30,204 | 2024 | 2023 | 202 | 3. I{::OIZMAITION ABOUT THdE TAdRGE",I' COMPAN: , y : ioned by the 1
- e disclosure mentioned under this section has been sourced from information published by the Target
Total Revenue (3 in Lakhs) - - 33.67 33.55 Company in the public domain)
Profit After Tax % in Lakhs) (k3.20) k0.26) %055 %058 3.1, The Target Company was incorporated on Tuesday, March 26, 1985, under the provisions of the Companies Act, 1956,
Partners' Fund - Fixed Capital (% in Lakhs) 31.00 32.27 7195 | %3.29 under the name and style as Blue Hill Impex Limited vide certificate of incorporation bearing registration number 2323
Partners' Fund - Current Capital (% in Lakhs) 3105.02 3158 31.26 32.08 of 1984-85, iS§ued by Re_gis_(rar of Companies._ _Subsequemly in the year 1989, the name of the Target Company was
y - changed to ‘Bijoy Hans Limited’ vide fresh certificate of incorporation consequent of change of name dated Thursday,
Total Partners' Fund % in Lakhs) %106.02 %3.85 %461 %6.22 June 08, 1989, issued by Registrar of Companies. The Target Company bears corporate identity number
1.3.5.  Acquirer 3 has been designated as a preferred allottee under the Preferential Issue of Equity Shares, as stipulated in ‘L51909AS1985PLC002323', with its registered office located at HP Brahmachari Road, Rehabari, Guwahati - 781008,
the Share Subscription Agreement. Subject to the approval of the members and requisite regulatory authorities, Assam, India. The Target Company can be contacted via telephone number +91-361-2512373/ +91-9435048987", via
18,30,000 Equity Shares representing 24.40% of the Expanded Voting Share Capital of the Target Company shall be Email Address ‘ash_ashim@yahoo.co.in’, or through its website ‘www.bijoyhans.net'.
issued and allotted to Acquirer 3. 3.2.  The Equity Shares of the Target Company bearing ISIN ‘INE491D01017" are presently listed on the BSE Limited
14 Mr. Shant s Acquirer 4 bearing Scrip ID ‘BIJHANS’ and Scrip Code 524723’ and The Calcutta Stock Exchange Limited bearing Scrip Code
o r. Shantanu Surpure, Acquirer ‘012097'. The Target Company has already established connectivity with Central Depositories Services (India)
1.4.1. Acquirer 4, Mr. Shantanu Surpure, son of Mr. Janannath Sidramappa Surpure, aged approximately 54 years, holding Limited (‘CDSL’), and National Securities Depository Limited (‘NSDL').
Permanent account number ‘BFGPS0871H" allotted under the Income Tax Act, 1961, a non-resident Indian with a 3.3, Asperthe shareholding patter filed for the quarter ended September 30, 2024, as available on BSE Limited's website,
registered Indian address at Flat Number 602, Grandis Lodha Aurum, Near Crompton and Greaves, Kanjurmarg East, the Target Company doesn't have:
Bhandup East, Mumbai - 400043, Maharashtra, India, and a citizen of United States of America presently residing at 3.3.1. Any partly paid-up equity shares;
1716, Corta Bella Dr. Las Vegas, Nevada 89134-6178, USA. Acquirer 4 can be contacted via telephone at 3.3.2.  Outstanding instruments in warrants, or options or fully or partly convertible debentures/p shares/ I

*+91-70295-63600" or via Email Address at ‘ssurpure@gmail.com’.

stock options, etc., which are convertible into Equity Shares at a later stage;
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Equity Shares which are forfeited or kept in abeyance;
Equity Shares that are subject to lock-in;
Outstanding Equity Shares that have been issued but not listed on any stock exchange.

The Equity Shares of the Target Company are mfrequently traded’ in terms of Regulation 2(1)(j) of the SEBI (SAST)
Regulations on, and the Offer Price has been in with the prescribed under Regulations
8 (1) and 8 (2) of the SEBI (SAST) Regulations.

The extracts of the financial information are encapsulated as under:

Unaudited Limited
Reviewed Financial
for the

Audited Financial Statements
for the Financial Year ending

Particulars March 31

half-year ended

September 30, 2024| 2024

2023 2022

Total Revenue (Zin Lakhs) 323.94 358.34 34421 347.88

Net Earnings or Profit/(Loss) after tax (Zin Lakhs) (319.26) (R11.71) (344.41) (318.84)

Net Worth (Zin Lakhs) 3319.91 3339.18 3350.90 3395.31

Earnings per Equity Share (EPS) 0.00 (%0.39) (31.48) (%0.63)

Book Value per Equity Share 310.66 311.31 11.70 313.18

Retum on Net worth (0.06%) (0.03%) | (0.13%) | (0.05%)

The key financial information for the Half-Year ended September 30, 2024, have been extracted from Company’s
Unaudited and Limited Reviewed Financial Information for the half-year ended September 30, 2024. (Source: https:/
/www.bseindia. I pfiling 1is/090b13b8-b2b6-42dc-8a1f-ed43c8dc25b4.pdf).

The key financial information for the Financial Year ended March 31, 2024, and March 31, 2023, have been extracted
from Company’s Annual Report for the Financial Year ended March 31, 2024. (Source: https://www.bseindia.com/xm-
pfiling fis/546¢8233-3279-45ed-8e56-6225713f0a38.pd).

The key financial information for the financial years ended March 31, 2022, have been extracted from Company's
Annual Report for financial year ended March 31, 2023 (Source: https://www.bseindia.com/xml-data/corpfiling/AttachHis/
/e7933569-8e73-4cdc-9810-92987361ddab.pdf).

DETAILS OF THE OFFER

This is a mandatory Offer for acquisition of up to 19,50,010 Offer Shares representing 26.00% of the Expanded Voting
Share Capital of the Target Company, made by the Acquirers at an Offer Price of ¥12.50/- per Offer Share. Assuming
full acceptance, the total consideration payable by the Acquirers under the Offer aggregates to ¥5,62,50,000.00/-, in
accordance with the provisions of Regulation 9(1)(a) of the SEBI (SAST) Regulations, that will be offered to the Public
Shareholders who validly tender their Equity Shares in the Open Offer, subject to the terms and conditions set out in
the Offer Documents.

The Offer Price of ¥12.50/- per Offer Share will be paid in cash by the Acquirers in accordance with the provisions
of Regulation 9 (1) (a) of the SEBI (SAST) Regulations in accordance with the terms and conditions mentioned in this
Detailed Public Statement and to be set out in the Offer Documents proposed to be issued in accordance with the SEBI
(SAST) Regulations.

This Offer is a mandatory open offer and is not conditional upon any minimum level of acceptance in terms of
Regulation 19(1) of SEBI (SAST) Regulations.

This Offer is not a competitive bid in terms of the Regulation 20 of SEBI (SAST) Regulations.

This Offer is not pursuant to any global acquisition resulting in an indirect acquisition of Equity Shares of the Target
Company.

As on date of this Detailed Public Statement, except as stated below, there no conditions stipulated in the Agreements
remain outstanding that are beyond the reasonable control of the Acquirers, which, if unmet, could lead to the
withdrawal of the Offer under Regulation 23(1) of the SEBI (SAST) Regulations:

Share Purchase Agreement:

The Selling Promoter St agree and that the obli of the Acquirers to acquire the Sale
Shares is conditional upon the fulfilment of each of the conditions specified in hereinafter and upon the Acquirers
depositing 100% of the requisite amount in the escrow account in accordance with the Regulation 22(2) of the SEBI
(SAST) Regulations, (‘Conditions Precedent), to the satisfaction of Acquirer 1 unless specifically waived with
or without conditions in writing by Acquirer 1:

The Seller Promoter Shareholders shall procure all requisite corporate approvals required by the Seller Promoter
Shareholders and Target Company for the purposes of execution, delivery and performance of its obligations under
the Transaction Documents and share the copy of such approvals with the Acquirers;

The Seller Promoter Shareholders shall obtain a certificate from Chartered Accountant certifying no outstanding
dues under Section 281 of the Income-tax Act, 1961 in connection with transfer of Sale Shares to the Acquirers;

The Target Company shall obtain a valuation certificate (a new certificate shall have been obtained prior to the
relevant Closing Date, if required by Applicable Law at that point in time) from a chartered accountant or merchant
banker registered with the Securities Exchange Board of India stating the fair value of the Sale Shares calculated
in accordance with any internationally accepted pricing methodology for valuation of shares on an arm's length
basis in accordance with applicable Foreign Exchange Management Act, 1999, and copy of the valuation certificate
having been provided to the Acquirers;

The draft of form FC-TRS in relation to the transfer of the Sale Shares to Acquirer 4 being in an agreed form between
the Sellers, the Acquirer 4 and the Target Company, wherein the Selling Promoter Shareholders and the Target
Company shall have provided all the relevant information/ documentation relevant for the filing of said form;

The Selling Promoter Shareholders and/or the Target Company shall prior to the Closing Date intimate or take an
approval (as the case maybe) to/ from banks, lenders, other authorities, parties (pursuant to any contract,
arrangements, agreements, or any documents), customers and stakeholders about the change in management and
authorized signatories of the Company;

The Selling Promoter Shareholders shall have caused the Target Company to maintain Structured Digital Database
in accordance with regulation 6(5)(c) of the Securities Exchange Board of India (Prohibition of Insider Trading)
Regulations, 2015 and shall ensure updating of its status into Prohibition of Insider Trading Complaint;

The Selling Promoter Shareholders shall have caused the Company to ensure provisioning of gratuity and leave
encashment in accordance with the Indian Accounting Standard - 19;

The Selling Promoter Shareholders and the Target Company shall provide the Acquirers with the details of ongoing
assessments, appeals, under direct and indirect tax including Income Tax Act, 1961 and Goods and Service Tax;

The Target Company and Selling Promoter Shareholders shall provide the Acquirers with the title documents of
premises located at Mumbai to the satisfaction of the Acquirers;

4.6.1.1.10. The Selling Promoter Shareholders shall transfer the cars and immovable properties owned by the Target Company

and bear all Taxes and costs on same;

The Target Company and Selling Promoter Shareholders shall provide the Acquirers with details of all the investments
along with necessary supporting documents to the satisfaction of Acquirers;

4.6.1.1.12. The Target Company and the Selling Promoter Shareholders shall provide the Acquirers with computation of

income tax for financial year 2023-2024, income tax returns for financial year 2022-2023, income tax returns for
financial year 2023-2024 and provisional financials as on September 30, 2024;

4.6.1.1.13. The Selling Promoter Shareholders shall have caused the Target Company to ensure recovery of all of its outstanding

loans, advances from the debtors and trade receivables of the Target Company;

4.6.1.1.14. The Selling Promoter Shareholders shall have caused the Target Company to deposit entire cash-in-hand balance

in the bank account of the Target Company and provide the Acquirers with the receipt of same. The Target Company
and the Selling Promoter Shareholders shall provide the Acquirers with the statement of existing bank accounts
of the Company as of April 2024 to September 2024;

4.6.1.1.15. The Target Company and the Selling Promoter Shareholders shall deliver to the Acquirers original copies of term

deposit to the satisfaction of the Acquirers;

4.6.1.1.16. The Target Company and the Selling Promoter Shareholders shall provide the Acquirers with balances confirmations

from all of its customers and vendors with which the Target Company has transacted business during the previous
2 years from the execution of the Share Purchase Agreement;

4.6.1.1.17. The Target Company and the Selling Promoter Shareholders shall ensure closures of all of its outstanding long-

term borrowings, release of charge or security against the assets of the Target Company for the said long-term
borrowings and provide relevant supporting documents to the Acquirers;

4.6.1.1.18. The Selling Promoter Shareholders hereby agree and undertake to provide timely information, data, standard

certificate and undertaking required for the purpose of disclosures under the letter of offer and such other documents
as prescribed under Applicable Laws including SEBI (SAST) Regulations;

4.6.1.1.19. Any other condition Acquirer 1 may reasonably require.
46.1.2.
46.1.2.1.

The Share Purchase Agreement shall stand terminated:

If, on the Long Stop Date (As per the Share Purchase Agreement, the term “Long Stop Date” is defined to refer
to March 31,2025, or such other date as may be mutually agreed upon by the Parties involved in the Share Purchase
Agreement), any of the Conditions Precedent have not been fulfilled by the Selling Promoter Shareholders to the
satisfaction of Acquirer 1 and such Conditions Precedent have not been waived in writing (with or without
conditions) by Acquirer 1, the Share Purchase Agreement shall stand automatically terminated, unless the Long
Stop Date extended by Acquirer 1.

4.6.1.2.2.  Through mutual consent of all the Parties to the Share Purchase Agreement at any time prior to the Long Stop Date;

Share Subscription Agreement:

The allotment of Equity Shares is proposed to be completed within a maximum period of 15 days from the date of
expiry of the period specified Regulation 20 (1) of the SEBI (SAST) Regulations or date of receipt of all statutory
approvals required for completion of this Offer under SEBI (SAST) Regulations, in case no offer is made under
Regulation 20 (1) of the Takeover Regulations

That the Acquirer 1, Acquirer 2, and Acquirer 3, have received and carefully read and are familiar with the consent letter,
the Share Subscription Agreement, and all other documents in connection therewith, and they confirm that all documents
pertaining to the investment in the Target Company have been made available to them.

The Equity Shares proposed to be issued in p of Pr Issue (! iption Shares') shall rank pari
passu in all respects with the existing Shares of the Company with reference to all the rights and benefits including
voting rights, rights to dividends, stock splits, bonus issuance and rights issuance.

The Target Company represents that the Subscription Shares allotted under the Share Subscription Agreement, will
be duly authorized and validly issued under applicable Laws including in particular in accordance the SEBI Approval,
and shall be free and clear of any and all encumbrances.

There being no breach of any warranties provided in the Share Subscription Agreement by the Target Company;

No action, suit, proceeding, claim, arbitration or investigation having been brought by any person and no inquiry having
been brought by any governmental authority, in each case, seeking to restrain or prohibit the consummation of the
transaction under the Transaction Documents

The Target Company shall obtain the ‘in-principle’ approval from the Stock Exchanges for listing of the Equity Shares
to be allotted to Acquirer 1, Acquirer 2, and Acquirer 3 as part of the Preferential Allotment, and delivered to them, a
certified true copy of the resolutions passed at the general meeting of the shareholders of the Target Company
approving, amongst other things, the proposed issuance and allotment of Equity Shares to be allotted to Acquirer 1,
Acquirer 2, and Acquirer 3;

It is essential to note that the Acquirers are not permitted to withdraw this Offer based on the Public Announcement
if the proposed acquisition through the Preferential Issue does not succeed. Public Shareholders are requested to note
that, except for being in receipt of the In-Principle Approval from the Stock Exchanges, as on the date of this Detailed
Public Statement, there are no statutory or other approvals required to implement the Offer.

The Manager does not hold any Equity Shares in the Target Company as on the date of appointment as Manager to
the Offer. The Manager hereby declares and undertakes that, it shall not deal in the Equity Shares of the Target
Company during the period commencing from the date of their appointment as Manager until the expiry of 15 Days from
the date of closure of this Offer.

In accordance with Regulation 23 (1) of the SEBI (SAST) Regulations, this Offer, shall not be withdrawn except under
the following circumstances:

If statutory approvals required for this Offer or for acquisition of Sale Shares as stipulated under the Share Purchase
Agreement are refused, provided these requirements for approval have been disclosed in the Detailed Public Statement
and the Letter of Offer. However, it is essential to note that the Acquirers are not permitted to withdraw this Offer based
on the Public Announcement if the proposed acquisition through the Preferential Issue does not succeed. Public
Shareholders are requested to note that, except for being in receipt of the In-Principle Approval from the Stock
Exchanges, as on the date of this Detailed Public Statement, there are no statutory or other approvals required to
implement the Offer;

The Acquirers, being a natural person, have died;

Any condition stipulated in the Share Purchase Agreement attracting the obligation to make the Open Offer is not met
for reasons outside the reasonable control of the Acquirers, and such Share Purchase Agreement is rescinded, subject
to such conditions having been specifically disclosed in this Detailed Public Statement and the Letter of Offer.

If SEBI determines that circumstances merit the withdrawal of the Offer, in which case SEBI shall issue a reasoned
order permitting the which will be published on SEBI's official website.

49.

4.10.

411,

4.12.

4.13.

414,

4.15.

4.16.

4.17.

4.18.

4.19.

In the event of the withdrawal of this Offer, the Acquirers shall, through the Manager to the Offer, within 2 Working Days
of such withdrawal, make an announcement in the Newspapers in which the Detailed Public Statement for this Offer
was published, providing the grounds and reasons for the wi I ously with the annc the
Acquirers shall inform in writing the SEBI, Stock Exchanges, and the Target Company at its registered office.

The Acquirers do not have any plans to alienate any significant assets of the Target Company whether by way of sale,
lease, encumbrance or otherwise for a period of 2 years except in the ordinary course of business.

The Target Company'’s future policy for disposal of its assets, if any, within 2 years from the completion of Offer will
be decided by its Board of Directors, subject to the applicable provisions of the law and subject to the approval of the
shareholders through Special Resolution passed by way of postal ballot and the notice for such postal ballot shall
contain reasons as to why such alienation is necessary in terms of Regulation 25 (2) of SEBI (SAST) Regulations.

This Detailed Public Statement is being published in the following newspapers:

OFFER PRICE

Publication Language Edition

Financial Express English daily All Editions

Jansatta Hindi Daily All Editions

Mumbai Lakshadeep Marathi Daily Mumbai Edition

Daindin Barata Guhwati Editions

Assami Daily

The Public Shareholders who tender their Equity Shares in this Offer shall ensure that all the Equity Shares validly
tendered by the Public Shareholders in this Offer in accordance with the terms and conditions set forth in the Public
Announcement, this Detailed Public Statement and as will be set out in the Offer Documents, and the tendering Public
Shareholders shall have obtained all necessary consents for it to sell the Offer Shares on the foregoing basis. The
locked-in Equity Shares, if any, may be transferred to the Acquirer subject to the continuation of the residual lock-in
period in the hands of the Acquirer, as may be permitted under applicable law. The Manager to the Offer shall ensure
that there shall be no discrimination in the acceptance of locked-in and non-locked-in Equity Shares

The Offer Shares of the Target Company will be acquired by Acquirers as fully paid up, free from all liens, charges,
and encumbrances and together with the rights attached thereto, including all rights to dividend, bonus and rights offer
declared thereof.

If the aggregate number of Equity Shares validly tendered in this Offer by the Public Shareholders, is more than the
Offer Size, then the Equity Shares validly tendered by the Public Shareholders will be accepted on a proportionate
basis, in consultation with the Manager.

In terms of Regulation 25(2) of SEBI (SAST) Regulations, the Acquirers hereby undertake and declare that, they do
not have any intention to alienate any material assets of the Target Company whether by way of sale, lease,
encumbrance, or otherwise for the period 2 years from the closure of this Offer, except (a) in the ordinary course of
business of the Target Company; and (b) on account of regulatory approvals or conditions or compliance with any law
that is binding on or applicable to the Target Company.

As per Regulation 38 of the SEBI (LODR) Regulations read with Rule 19A of the SCRR, the Target Company is required
to maintain minimum public shareholding, as determined in accordance with the SCRR, on a continuous basis for
listing. Upon completion of the Offer, if the public shareholding of the Target Company falls below the minimum level
of public shareholding as required to be maintained by the Target Company as per the SCRR and the SEBI (LODR)
Regulations, the Acquirers undertake to take necessary steps to facilitate the compliance by the Target Company with
the relevant provisions prescribed under the SCRR as per the requirements of Regulation 7 (4) of the SEBI (SAST)
Regulations and/or the SEBI (LODR) Regulations, within the time period stated therein, i.e., to bring down the non-
public shareholding to 75.00% within 12 months from the date of such fall in the public shareholding to below 25.00%,
through permitted routes and/or any other such routes as may be approved by SEBI from time to time.

If Acquirers acquire Equity Shares of the Target Company during the period of 26 weeks after the Tendering Period at
a price higher than the Offer Price, then Acquirers shall pay the difference between the highest acquisition price and
the Offer Price, to all Public Shareholders whose Offer Shares have been accepted in the Offer within 60 days from
the date of such acquisition. However, no such difference shall be paid in the event that such acquisition is made under
another open offer under the SEBI (SAST) Regulations, or pursuant to Securities and Exchange Board of India
(Delisting of Equity Shares) Regulations, 2021, including subsequent amendments thereto, or open market purchases
made in the ordinary course on the stock exchange, not being negotiated acquisition of Equity Shares of the Target
Company in any form.

The payment of consideration shall be made to all the Public Shareholders, who have tendered their Offer Shares in
acceptance of the Offer within 10 Working Days of the expiry of the Tendering Period. Credit for consideration will be
paid to the Public Shareholders who have validly tendered Equity Shares in the Offer by crossed account payee
cheques/pay order/ demand drafts/ electronic transfer. It is desirable that Public Shareholders provide bank details
in the Form of Acceptance cum Acknowledgement, so that the same can be incorporated in the cheques/demand draft/
pay order.

All Public Shareholders including resident, or non-resident shareholders (including Non-Resident Individuals, Overseas
Corporate Bodies and Foreign Portfolio Investors) must obtain all requisite approvals required, if any, to tender the Offer
Shares (including without limitation, the approval from Reserve Bank of India held by them) in this Offer and submit
such approvals, along with the other documents required to accept this Open Offer. In the event such approvals are
not submitted, the Acquirers reserve the right to reject such Equity Shares tendered in this Offer. Further, if the holders
of the Equity Shares who are not persons resident in India had required any approvals (including from the Reserve Bank
of India, or any other regulatory body) in respect of the Equity Shares held by them, they will be required to submit such
previous approvals, that they would have obtained for holding the Equity Shares, to tender the Offer Shares held by
them, along with the other documents required to be tendered to accept this Offer. In the event such approvals are not
submitted, the Acquirers reserve the right to reject such Offer.

BACKGROUND TO THE OFFER

1.1

111,

112

113,

12

12.1.

These ition in of the Agi will result in the change in control and management of the Target
Company, the details of which are specified as under:

Share Purchase Agreement:

In pursuance of the Share Purchase Agreement, the Acquirers shall acquire 2,04,800 Sale Shares representing 2.73%
of the Expanded Voting Share Capital for an aggregate consideration of ¥25,60,000.00/-, payable subject to the terms
and conditions specified in the said Share Purchase Agreement.

The Selling Promoter Shareholders have irrevocably agreed to relinquish the management control of the Target
Company in favor of the Acquirers, subject to the receipt of all the necessary approvals and Acquirers completing all
the Offer formalities.

The Acquirer shall ensure that, the Selling Promoter Shareholders, upon completion of the Offer, shall in accordance
and compliance with the provisions of Regulation 31A(10) of SEBI (LODR) Regulations be re-classified from the
promoter category of the Target Company subject to the compliance of the SEBI (LODR) Regulations.

Share Subscription Agreement:

Acquirer 1, Acquirer 2, and Acquirer 3 have been designated as a preferred allottees under the Preferential Issue of
Equity Shares, as stipulated in the Share Subscription Agreement. Subject to the approval of the members and
requisite regulatory authorities, 45,00,000 Equity Shares representing 60.00% of the Expanded Voting Share Capital
of the Target Company at an negotiated price of ¥12.50/- per Equity Share, aggregating to a total investment of
%5,62,50,000.00/-, shall be issued and allotted to the Acquirers.

The completion of the Underlying Transactions under the Agreements are subject to satisfaction or waiver of the
conditions precedent contained in the Agreements. For further details on Condition Precedents of the Share Purchase
Agreement, kindly refer to Paragraph 4.6.1. of this Detailed Public Statement, and Condition Precedents of the Share
Subscription Agreement, kindly refer to Paragraph 4.6.2. of this Detailed Public Statement.

Upon acquisition of Equity Shares as contemplated in the Agreements, the Acquirers will acquire control over the
Target Company and the Acquirers shall become the promoters of the Target Company subject to in accordance and
compliance with the provisions of the SEBI (LODR) Regulations.

The prime object of this Offer is o acquire substantial Equity Shares and Expanded Voting Share Capital accompanied
by control over the Target Company. The Acquirers intend to expand the Target Company’s business activities by
carrying on additional business for commercial reasons and operational efficiencies. The Acquirers reserve the right
to modify the present structure of the business in a manner which is useful to the larger interest of the shareholders.
Any change in the structure that may be carried out, will be in accordance with applicable laws.

EQUITY SHAREHOLDING AND ACQUISITION DETAILS

VI.

The Equity Shares of the Target Company bearing ISIN ‘INE491D01017" are presently listed on the BSE Limited
bearing Scrip ID ‘BIJHANS' and Scrip Code ‘524723, and The Calcutta Stock Exchange Limited bearing Scrip Code
‘012097".

The Calcutta Stock Exchange Limited is currently non-operational; therefore, no trading activity in the equity shares
of the Target Company has taken place on this exchange. Whereas, the trading turnover in the Equity Shares of the
Target Company on BSE Limited having nationwide trading terminal based on trading volume during the 12 calendar
months prior to the month of Public Announcement (December 01, 2023, up to November 30, 2024) have been obtained
from www.bseindia.com, as given below:

Total no. of listed
Equity Shares

Stock Exchange | Total no. of Equity Shares traded during
the 12 calendar months prior to the
month of Public Announcement

Trading turnover
(as % of Equity
Shares listed)

BSE Limited 500 30,00,021 0.02%

TEhXec éﬂgg“fﬁ“fﬁ Non-operational 30,00,021 Not Applicable

Based on the information provided above, the Equity Shares of the Target Company are ‘infrequently traded’ in terms
of Regulation 2(1)(j) of the SEBI (SAST) Regulations, and hence the Offer Price has been determined in accordance
with the parameters prescribed under Regulations 8 (1) and 8 (2) of the SEBI (SAST) Regulations.

The Offer Price of 312.50/- is justified in terms of Regulation 8 of the SEBI (SAST) Regulations, being more than
highest of the following:

Sr. Particulars Price
No.
3.1. | Negotiated Price under the Share Purchase Ag attracting the ¢ to 212,50

make a Public Announcement for the Offer

3.2. | The volume-weighted average price paid or payable for acquisition(s) by Acquirers,

during the 52 weeks immediately preceding the date of Public Announcement Not Applicable

33. The highest price paid or payable for any acquisition by Acquirers, during the 26 weeks

preceding the date of Public Announcement Not Applicable

3.4. | The volume-weighted average market price of Equity Shares for a period of 60 trading
days immediately preceding the date of Public Announcement as traded on BSE Limited
where the maximum volume of trading in the Equity Shares of the Target Company are
recorded during such period, provided such shares are frequently traded

Not Applicable

3.5. | Where the Equity Shares are not frequently traded, the price determined by Acquirers
and the Manager considering valuation parameters per Equity Share including, book value,
comparable trading multiples, and such other parameters as are customary for valuation
of Equity Shares

312.42/-*

3.6. | The per equity share value computed under Regulation 8(5) of SEBI (SAST) Regulations, | Not Applicable,
if applicable since this is
not an indirect
acquisition of
Equity Shares
*Mr. Jha Prabhakar Pramod bearing IBBI Registered Valuer Registration number 'IBBI/RV/16/2021/14342" and having
her office at 101, Shiv Samarth, Pantnagar, Ghatkopar (East), Mumbai - 400075, with the Email address being
‘prabhakarcfa@hotmail.com’, through his valuation report dated Thursday, December 26, 2024, has certified that the
fair value of the Equity Share of Target Company is 12.42/ -per Equity Share.

In view of the parameters considered and presented in the table above, in the opinion of Acquirers and Manger, the
Offer Price of ¥12.50/- per Offer Share being the highest of the prices mentioned above is justified in terms of
Regulation 8 (2) of the SEBI (SAST) Regulations and is payable in cash.

Based on the confirmation provided by Target Company and based on the information available on the website of the
BSE Limited, since the date of the Public Announcement, there have been no corporate actions by the Target Company
warranting adjustment of the relevant price parameters under Regulation 8(9) of the SEBI (SAST) Regulations.

The Offer Price may be adjusted in the event of any corporate actions like bonus, rights issue, stock split, consolidation,
dividend, demergers, reduction, etc. where the record date for effecting such corporate actions falls between the date
of this Detailed Public Statement up to 3 Working Days prior to the commencement of the Tendering Period, in
accordance with Regulation 8 (9) of the SEBI (SAST) Regulations. However, no adjustment shall be made for dividend
with a record date falling during such period except where the dividend per share is more than 50.00% higher than
the average of the dividend per share paid during the 3 Financial Years preceding the date of Public Announcement.

As on date of this Detailed Public Statement, there has been no revision in the Offer Price or to the size of this Offer
as on the date of this Detailed Public Statement. In case of any revision in the Offer Price or Offer Size, the Acquirers
would comply with Regulation 18 and all other applicable provisions of SEBI (SAST) Regulations.

In terms of Regulations 18(4) and 18(5) of the SEBI (SAST) Regulations, the Offer Price or the Offer Size may be revised
at any time prior to the commencement of the last 1 Working Day before the commencement of the Tendering Period.
In the event of such revision: (a) the Acquirers shall make corresponding increases to the Escrow Amount; (b) make
a public announcement in the same Newspapers in which the Detailed Public Statement has been published; and
(c) simultaneously with the issue of such public announcement, inform SEBI, the Stock Exchanges, and the Target
Company at its registered office of such revision.

In the event of acquisition of the Equity Shares by the Acquirers during the Offer Period, whether by subscription or
purchase, at a price higher than the Offer Price, then the Offer Price will be revised upwards to be equal to or more
than the highest price paid for such acquisition in terms of Regulation 8(8) of the SEBI (SAST) Regulations. In the event
of such revision, the Acquirers shall: (a) make corresponding increases to the Escrow Amount; (b) make a public
announcement in the same Newspapers in which the Detailed Public Statement has been published; and (c)
simultaneously with the issue of such public announcement, inform SEBI, The Stock Exchanges, and the Target
Company at its registered office of such revision. However, the Acquirers shall not acquire any Equity Shares after
the 3" Working Day prior to the commencement of the Tendering Period of this Offer and until the expiry of the Tendering
Period of this Offer.

If the Acquirers acquire Equity Shares of the Target Company during the period of 26 weeks after the Tendering Period
at a price higher than the Offer Price, the Acquirers will pay the difference between the highest acquisition price and
the Offer Price, to all Public Shareholders whose Equity Shares has been accepted in the Open Offer within 60 days
from the date of such acquisition. However, no such difference shall be paid if such acquisition is made under another
Open Offer under SEBI (SAST) Regulations, or pursuant to Securities and Exchange Board of India (Delisting of Equity
Shares) Regulations, 2021, or open market purchases made in the ordinary course on the stock exchange, not being
negotiated acquisition of Equity Shares of the Target Company in any form.

FINANCIAL ARRANGEMENTS

The current and proposed shareholding pattern of Acquirers in the Target Company and the details of the acquisition
are as follows:

Details Acquirer 1 Acquirer 2 Acquirer 3 Acquirer 4 Total

WS UG ]

Patwardhan Mr. Kaushal | M/S Agri One

Services Private| Uttam Shah | India Ventures
Limited LLP

Mr. Shantanu

Name of the Acquirers/
PAC Surpure

Pre-Share
Purchase
Agreement

No. of
Equity Nil Nil Nil Nil -
Shares

direct
shareholding
as on the
date of the
Public
Announcement
A

% of
Expanded
Voting Not Not Not Not -
Share Applicabl Applicabl Applicabl Applicabl

Capital

VI

In terms of Regulation 25(1) of the SEBI (SAST) Regulations, the Acquirers have adequate financial resources and
have made firm financial arrangements for the implementation of the Offer in full out of their own sources/ Net-worth
and no borrowings from any Bank and/ or Financial Institutions are envisaged. The Acquirers have sufficient resources
to meet their obligations in full for this Offer, the details of which are outlined as below:

CA Ajay Manglani, holding membership number ‘607434’, proprietor at Ajay Manglani & Associates, Chartered
Accountants, bearing firm registration number “156491’, has certified that the Acquirer 1 has sufficient resources to
meet the full obligations of the Offer;

CAKedar Phadak, holding membership number “104106’, partner at Khire Khandekar & Kirloskar, Chartered Accountants,
bearing firm registration number “150148-W', has certified that the Acquirer 2 has sufficient resources to meet the full
obligations of the Offer;

CA Ajay Manglani, holding membership number ‘607434’, proprietor at Ajay Manglani & Associates, Chartered
Accountants, bearing firm registration number ‘156491', has certified that the Acquirer 3 has sufficient resources to
meet the full obligations of the Offer;

CA Ajoy Base, holding membership number ‘38348', proprietor of Ajoy Basu & Associates, Chartered Accountants,
has certified that the Acquirer 4 has sufficient resources to meet the full obligations of the Offer;

The maximum consideration payable by Acquirers to acquire 19,50,010 Offer Shares, representing 26.00% of the
Expanded Voting Share Capital of the Target Company, at an offer price of 12.50/- per Offer Share to the F‘ubllc
Shareholders of the Target Company, payable in cash, assuming full oa
of aggregating to an amount of ¥2,43,75,125.00/-. In accordance with Regulation 17 of the SEBI (SAST) Regulations,
Acquirers have opened an Escrow Account under the name and style of ‘BHL - Open Offer Escrow Account’ with Axis
Bank Limited and have deposited an amount of ¥61,00,100.00/- i.e., 25.00% of the total consideration payable in the
Offer, assuming full acceptance.

The Manager is duly authorized to operate the Escrow Account to the exclusion of all others and has been duly
empowered to realize the value of the Escrow Account in terms of the SEBI (SAST) Regulations.

The Acquirers have confirmed that they have, and they will continue to have, and maintain sufficient means and firm
arrangements to enable compliance with their payment obligations under the Offer.

In case of upward revision of the Offer Price and/or the Offer Size, the Acquirers would deposit appropriate additional
amount into an Escrow Account to ensure compliance with Regulation 18(5) of the SEBI (SAST) Regulations, prior
to effecting such revision.

Based on the aforesaid financial arrangements and on the confirmations received from the Escrow Banker and the
Chartered Accountant, the Manager is satisfied about the ability of Acquirers to fulfill their obligations in respect of this
Offer in accordance with the provisions of SEBI (SAST) Regulations.

STATUTORY AND OTHER APPROVALS

Equity
Shares
proposed 10

No. of
Equity
Shares

49,200 38,200 49,200 68,200 2,04,800

through
Share
Purchase
Agreement
transaction

% of
Expanded
Voting
Share
Capital

0.66% 0.51% 0.66% 0.91% 2.73%

Equity
Shares
proposst_i to

No. of

Equity
Shares

18,30,000 8,40,000 18,30,000 - 45,00,000

be acq
through
Share
Subscription
Agreement
transaction

% of
Expanded
Voting
Share
Capital

24.40% 11.20% 24.40% Not

Applicable

60.00%

Equity
Shares
acquired
between the

No. of
Equity Nil Nil Nil Nil Nil
Shares

Public
Announcement | % of
date and the | Expanded

Detailed Voting Not Not Not Not Not

Public Share Applicabl Applicabl Applicabl Applicabl Applicabl

Statement P
date (D) Capital

Equity
Shares
proposed to

No. of
Equity
Shares

9,50,000 10,00,010 Nil Nil 19,50,010

be acquired
through
Offer
transaction | Expanded
assuming | Voting
full Share
acceptance | Capital

(E)

% of

12.67% 13.33% Not Not

Applicable Applicable

26.00%

Proposed
shareholding
after

No. of
Equity
Shares

28,29,200 18,78,210 18,79,200 68,200 66,54,810

acquisition
of shares
which
triggered
the Offer

% of
Expanded
Voting
Share

37.72% 25.04% 25.06% 0.91% 88.73%

(A+B+C+D#E) | Capital

In terms of Regulation 18 (2) of the SEBI (SAST) Regulations, the Letter of Offer will be issued within 7 Working Days
from the date of receipt of SEBI observations on the Draft Letter of Offer.

6.1.

6.2.
6.3.

6.4.

The Underlying Transaction is subject to the conditions specified under the Ag:
under sub-paragraphs 4.6.1. and 4.6.2. of Paragraph 4 titled as ‘Details of the Offer’ under Pan Il ofthls Detailed Public
Statement. Further, except for being in receipt of approval of the Stock Exchanges in respect of Proposed Preferential
Issue, there are no statutory approvals required to complete this Offer. However, in case of any such statutory
approvals are required by Acquirers at a later date before the expiry of the Tendering Period, this Offer shall be subject
to such approvals and Acquirers shall make the necessary applications for such statutory approvals.

All Public Shareholders, including non-residents holders of Equity Shares, must obtain all requisite approvals required,
if any, to tender the Offer Shares (including without limitation, the approval from the Reserve Bank of India) and submit
such approvals, along with the other documents required to accept this Offer. In the event such approvals are not
submitted, Acquirers reserve the right to reject such Equity Shares tendered in this Offer. Further, if the holders of the
Equity Shares who are not persons resident in India had required any approvals (including from the Reserve Bank of
India, or any other regulatory body) in respect of the Equity Shares held by them, they will be required to submit such
previous approvals, that they would have obtained for holding the Equity Shares, to tender the Offer Shares, along with
the other documents required to be tendered to accept this Offer. In the event such approvals are not submitted,
Acquirers reserve the right to reject such Offer Shares.

The Acquirers shall complete all procedures relating to payment of consideration under this Offer within a period of
10 Working Days from the date of expiry of the Tendering Period to those Public Shareholders who have tendered
Equity Shares and are found valid and are accepted for acquisition by Acquirers.

The Acquirers in terms of Regulation 18(11) of SEBI (SAST) Regulations, are responsible to pursue all statutory
approvals in order to complete this Offer without any default, neglect or delay. In the event, the Acquirers are unable
to make the payment to the Public Shareholders who have accepted this Offer within such period owing to non-receipt
of statutory approvals required by the Acquirers, SEBI may, where it is satisfied that such non-receipt was not
attributable to any wilful default, failure or neglect on the part of the Acquirers to diligently pursue such approvals, grant
extension of time for making payments, subject to the Acquirers agreeing to pay interest to the shareholders for the
delay at such rate as may be specified. In addition, where any statutory approval extends to some but not all the Public
Shareholders, the Acquirers shall have the option to make payment to such Public Shareholders in respect of whom
no statutory approvals are required to complete this Offer. Consequently, payment of consideration to the Public
Shareholders of the Target Company whose Equity Shares have been accepted in this Offer as well as the return of
the Equity Shares not accepted by the Acquirers may be delayed.

In accordance with the provisions of Regulation 18(11A) of the SEBI (SAST) Regulations, if there is any delay in
making payment to the Public Shareholders who have accepted this Offer, the Acquirers will be liable to pay interest
at the rate of 10.00% per annum for the period of delay. This obligation to pay interest is without prejudice to any action
that the SEBI may take under Regulation 32 of the SEBI (SAST) Regulations. However, it is important to note that if
the delay in payment is not attributable to any act of omission or commission by the Acquirers, or if it arises due to
reasons or circumstances beyond the control of the Acquirers, SEBI may grant a waiver from the obligation to pay
interest. Public Shareholders should be aware that while such waivers are possible, there is no certainty that they
will be granted, and as such, there is a potential risk of delayed payment along with the associated interest.

In accordance with Regulation 23 (1) of the SEBI (SAST) Regulations, this Offer, shall not be withdrawn except under
the following circumstances:

If statutory approvals required for this Offer or for acquisition of Sale Shares as stipulated under the Share Purchase
Agreement are refused, provided these requirements for approval have been disclosed in the Detailed Public Statement
and the Letter of Offer. However, it is essential to note that the Acquirers are not permitted to withdraw this Offer based
on the Public Announcement if the proposed acquisition through the Preferential Issue does not succeed. Public
Shareholders are requested to note that, except for being in receipt of the In-Principle Approval from the Stock
Exchanges, as on the date of this Detailed Public Statement, there are no statutory or other approvals required to
implement the Offer;

The Acquirers, being a natural person, have died;

Any condition stipulated in the Share Purchase Agreement attracting the obligation to make the Open Offer is not met
for reasons outside the reasonable control of the Acquirers, and such Share Purchase Agreements is rescinded,
subject to such conditions having been specifically disclosed in this Detailed Public Statement and the Letter of Offer.
If SEBI determines that circumstances merit the withdrawal of the Offer, in which case SEBI shall issue a reasoned
order permitting the withdrawal, which will be published on SEBI's official website.
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In the event of the withdrawal of this Offer, the Acquirers shall, through the Manager to the Offer, within 2 Working Days
of such make an annc in the ! papers in which the Detailed Public Statement for this Offer
was published, providing the grounds and reasons for the withdrawal. Simultaneously with the announcement, the
Acquirers shall inform in writing the SEBI, Stock Exchanges, and the Target Company at its registered office.

By agreeing to participate in this Offer (i) the holders of the Equity Shares who are persons resident in India and the
(ii) the holders of the Equity Shares who are persons resident outside India (including Non-Resident Individuals,
Overseas Corporate Bodies, and Foreign Portfolio Investors) give the Acquirers , the authority to make, sign, execute,
deliver, acknowledge and perform all actions to file applications and regulatory reporting, if required, including Form
FC-TRS, if necessary and undertake to provide assistance to the Acquirers for such regulatory filings, if required by
the Acquirers.

TENTATIVE SCHEDULE OF ACTIVITY

PROCEDURE FOR TENDERING THE SHARES IN CASE OF NON-RECEIPT OF LETTER OF OFFER

Activity Day and Date

Date of issue of the Public Announcement Thursday, December 26, 2024

Date for of Detailed Public in the newspaper Tuesday, December 31, 2024

Last date for ication of Detailed Public Statement in the Thursday, January 02, 2025

Last date for filing of the Draft Letter of Offer with SEBI Tuesday, January 07, 2024

Last date for public announcement for a Competing Offer Tuesday, January 21, 2025

Last date for receipt of SEBI observations on the Draft Letter of Offer
(in the event SEBI has not sought clarifications or additional information from
the Manager)

Tuesday, January 28, 2025

Identified Date* Thursday, January 30, 2024

Last date by which the Letter of Offer after duly incorporating SEBI's comments
to the Draft Letter of Offer, is required to be dispatched to the Public Shareholders| Thursday, February 06, 2025
whose names appear on the register of members on the Identified Date

Last Date by which the committee of the independent directors of the Target Tuesday, February 11, 2025

Company shall give its ion on the Offer to the Public St

Last date for upward revision of the Offer price/ Offer size Wednesday, February 12, 2025

Last date of publication of the Offer opening public announcement, announcing
the schedule of activities of this Offer, status of statutory and other approvals,
if any, and procedure for tendering acceptances, in the newspapers in which

this Detailed Public has been p

Wednesday, February 12, 2025

Date of 1t of Tendering Period ('Offer Opening Date') Thursday, February 13, 2025

Date of expiry of Tendering Period (‘Offer Closing Date') Friday, February 28, 2025

Date by which all requirements including payment of consideration,
rejection/acceptance and return of Equity Shares to the Public Shareholders of
the Target Company whose Equity Shares have been rejected in this Offer

Friday, March 14, 2025

*ldentified Date is only for the purpose of determining the Public Shareholders as on such date to whom the Letter of
Offer would be sent in accordance with the SEBI (SAST) Regulations. It is clarified that all the Public Shareholders
(even if they acquire Equity Shares and become shareholders of the Target Company after the Identified Date) are
eligible to participate in this Offer any time during the Tendering Period.

Note: The above timelines are indicative (prepared based on timelines provided under the SEBI (SAST) Regulations)
and are subject to receipt of statutory/requlatory approvals and may have to be revised accordingly. To clarify, the
actions set out above may be prior to their corresp dates subject to compliance with the SEBI (SAST)
Regulations;

The Open Offer will be implemented by the Acquirers through the Stock Exchange Mechanism made available by
the BSE Limited in the form of a separate window (‘Acquisition Window’), in accordance with SEBI (SAST)
Regulations and the SEBI Circular CIR/CFD/POLICYCELL/1/2015 dated April 13, 2015, as amended from time to time,
read with the SEBI Circular CFD/DCR2/CIR/P/2016/131 dated December 9, 2016, as amended from time to time and
SEBI Circular SEBI/HO/CFD/ DCR-IIl/CIR/P/2021/615 dated August 13, 2021 and SEBI master circular SEBI/HO/
CFD/PoD-1/P/ CIR/2023/31 dated February 16, 2023, as amended from time to time and notices/ guidelines issued
by BSE and the Clearing Corporation in relation to the mechanism/ process for the acquisition of shares through the
stock exchange pursuant to the tender offers under takeovers, buy back and delisting, as amended and updated from
time to time (‘Acquisition Window Circulars’). The facility for acquisition of Equity Shares through the stock
exchange mechanism pursuant to the Offer shall be available on BSE in the form of the Acquisition Window.

As per the provisions of Regulation 40(1) of the SEBI (LODR) Regulations and SEBI's press release dated December
03, 2018, bearing reference number ‘PR 49/2018", requests for transfer of securities shall not be processed unless the
securities are held in dematerialized form with a depository with effect from April 01, 2019. However, in accordance
with SEBI bearing reference number ‘SEBI/HO/CFD/CMD1/CIR/P/2020/144 dated July 31, 2020', shareholders holding
securities in physical form are allowed to tender shares in an open offer. Such tendering shall be as per the provisions
of the SEBI (SAST) Regulations. Accordingly, Public Shareholders holding Equity Shares in physical form as well
are eligible to tender their Equity Shares in this Offer as per the provisions of the SEBI (SAST) Regulations.

All Public Shareholders, registered or unregistered, holding the Equity Shares in dematerialized form or holding
locked-in Equity Shares are eligible to participate in this Offer at any time during the period from the Offer Opening
Date and Offer Closing Date before the closure of the Tendering Period. All Public Shareholders who have acquired
Equity Shares but whose names do not appear in the register of members of the Target Company on the Identified Date,
or unregistered owners or those who have acquired Equity Shares after the Identified Date, or those who have not
received the Letter of Offer, may also participate in this Offer. The accidental omission to send the Letter of Offer to
any person to whom the Offer is made or the non-receipt or delayed receipt of the Letter of Offer by any such person
will not invalidate the Offer in any way.

The Offer will be implemented by the Target Company through Stock Exchange Mechanism made available by BSE
Limited in the form of a separate window as provided under the SEBI (SAST) Regulations read with Acquisition
Window Circulars.

BSE Limited shall be the Designated Stock Exchange for the purpose of tendering Offer Shares in the Offer. The
Acquisition Window will be provided by the Designated Stock Exchange to facilitate placing of sell orders. The
Selling Broker can enter orders for dematerialized Equity Shares. Before placing the bid, the concerned Public
Shareholder/Selling Broker would be required to transfer the tendered Equity Shares to the special account of Indian
Clearing Corporation Limited (‘Clearing Corp '), by using the number and the procedure prescribed
by the Clearing Corporation.

The Acquirers have appointed Nikunj Stock Brokers Limited as the registered broker (Buying Broker) for the Open
Offer, through whom the purchases and the settlement of the Offer shall be made. The contact details of the Buying
Broker are as mentioned below:

Equity Shares should not be submitted / tendered to the Manager, the Acquirers, or the Target Company

THE DETAILED PROCEDURE FOR TENDERING THE EQUITY SHARES IN THE OFFER WILL BE AVAILABLE
IN THE LETTER OF OFFER THAT WOULD BE MAILED OR COURIERED TO THE PUBLIC SHAREHOLDERS
OF THE TARGET COMPANY AS ON THE IDENTIFIED DATE. KINDLY READ IT CAREFULLY BEFORE TENDERING
THE EQUITY SHARES IN THIS OFFER. EQUITY SHARES ONCE TENDERED IN THE OFFER CANNOT BE
WITHDRAWN BY THE PUBLIC SHAREHOLDERS.

XI.

OTHER INFORMATION

Name Nikunj Stock Brokers Limited

Address A-92, Gf, Left Portion, Kamla Nagar, New Delhi - 110007, India

Contact Number 011-47030000-01

E-mail Address C ffic jonline.com

Contact Person Mr. Pramod Kumar Sultania

All Public Shareholders who desire to tender their Equity Shares under the Offer would have to intimate their respective
stockbrokers (‘Selling Brokers’) within the normal trading hours of the secondary market, during the Tendering
Period.

The cumulative quantity tendered shall be displayed on Designated Stock Exchange’s website accessible at
www.bseindia.com throughout the trading session at specific intervals by Designated Stock Exchange during the
Tendering Period.

The Acquirers accept full and final responsibility for the information contained in the Public Announcement and this
Detailed Public Statement and for their obligations as laid down in SEBI (SAST) Regulations. All information pertaining
to the Target Company has been obtained from publicly available sources, and the accuracy thereof has not been
independently verified by the Manager.

The Acquirers, and the Manager to the Open Offer do not accept any responsibility with respect to such information
relating to the Target Company, and the Selling Promoter Shareholders.

The Acquirers have appointed Integrated Registry Management Services Private Limited, as the Registrar, having
office at No 2nd Floor, Kences Towers, 1, Ramakrishna Street, T.Nagar - 600017, Chennali, India, bearing contact
details such as contact number ‘044 - 28143045/46’, Email Address ‘gopi@integratedindia.in’ and website
‘www.integratedindia.in’. The Contact Person Mr. J. Gopinath can be contacted via telephone at +91-044 - 28143045/
46 or by email at gopi@integratedindia.in. Both contact persons can be reached on working days (except Saturdays,
Sundays, and all public holidays) during the Tendering Period.

Pursuant to Regulation 12 of the SEBI (SAST) Regulations, the Acquirers have appointed Swaraj Shares and Securities
Private Limited as the Manager.

In this Detailed Public Statement, any discrepancy in any table between the total and sums of the amount listed is
due to rounding off and/or regrouping.

In this Detailed Public Statement, all references to ‘¥ or ‘Rs.” or ‘INR" are references to the Indian Rupee(s).

This Detailed Public Statement will be available and accessible on the website of the Manager at
www.swarajshares.com and is also expected to be available on the website of SEBI at www.sebi.gov.in and BSE
at www.bseindia.com.

The persons signing this Detailed Public Statement on behalf of the Acquirers have been duly and legally authorized
to sign this Detailed Public Statement.

Issued by the Manager to the Open Offer on Behalf of Acquirers

SWARAJ

SHARES & SECUR

S PVT LTD

Swaraj Shares and Securities Private Limited

Principal Place of Business: Unit No 304, A Wing, 215 Atrium, Near Courtyard Marriot, Andheri East,
Mumbai - 400093, Maharashtra, India

Contact Person: Mr. Tanmoy Banerjee/ Ms. Pankita Patel

Contact Number: +91-22-69649999

Email Address: takeover@swarajshares.com

Investor grievance Email Address: investor.relations@swarajshares.com

Corporate Identification Number: U51101WB2000PTC092621

SEBI Registration Number: INM000012980

Validity: Permanent

Place: Mumbai
Date: Monday, December 30, 2024

On behalf of all the Acquirers
sd/-

Mr. Kaushal Uttam Shah
(Acquirer 2)
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